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not withdraw them because the past
15 years’ experience 1ig there. Tn-
fortunately, hon. Members are not
here. There were imports made of
bugging devices for the last 15 years
continuously . (Interruptions) ...
Are you prepared for an inquiry?
Woulg the former Prime Minister and
their leader accept an inquiry of any
kind into this, into the import of bug-
ging devices? What use it was made of
ang under whose authority, legal and
otherwise—this has {o-be explained
to the people, Our former: Rashtra-
pati himself had said that bugging de-
vices were planted, as Head of State,
as Head of the Republic of India. Now!
it is too late in the date of express
their moral indignation,

SHRI ATAL BIHAR] VAJPAYEE:
What has heen done with those devi-
ces?

SHRI K. P. UNNIKRISHNAN: It
will' have to be found out. Madam,
that is why we are trying to dismantle
this authority in structure, that is why
we want to amend these Acts , the
Indian Telegraph Act and the Indian
Post Office Act. That ig the purpose
and that is the aim of this Govern-
ment which we shall fulfil and we
shall take you into confidence, While
we are prepared for any kind of dis-
cussion, we are not prepared for a
discussion just to malign... (Inter-
ruptions) ... : :

SHRI G. SWAMINATHAN (Tamil
Nadu): We are not satisfled with the
statement made by the hon. Minister
(Interruptions) ...

SHRI V. GOPALSAMY: The
AJIADMK Government in Tamil
Nadu was doing the same
thing. They  have no moral
right now. These people also have
Ro moral right. ‘They have been do-
ing this. ....(Interruptions) _ . .They
bave no moral right ...(Interrup-
tions) ... For 13 years they have been
doing it.... (Interruptions)... It is
they who did this nefarious thing in
Tamil Nadu. He has no moral right to
speak about this... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
The Minister has just concluded, We
will now adjourn for lunch till Z-45
P.M.

Mentions

The House then adjourn for
lunch at forty-four minutes
past one of ihe clock.

The House reassembled
after lunch at forty-four mi-
nutes past two of the clock,

..the Vice-Chairman [Dr. G.
Vijaya Mohan Reddy]l in the
Chair,

SPECIAL MENTIONS

Restoration of Multi-Party System in
*  Nepaj

THE VICE-CHAIRMAN (DR, G.
VIJAYA MOHAN REDDY): Now, we
shall take up Special Mentions, Yes,
Mr. Sukomal Sen. .

SHRY MURLIDEAR CHANDRA-
KANT BHANDARE (Maharashtra):
Just a Minute, Sir, I will take just

one minute.

May I take thig opportunity to ex-
press not ‘only my personal happiness
and satisfaction, but also the happi-
ness and satisfaction of the entire
house on the resolution of the politi-
cal turmoil in Nepal?

SHR] KAPIL VERMA ~ (Uttar Pra-
desh): I have given notice of a Spe-
cial Mention on this,

SHRTI MURLIDHAR CHANDRA-:
KANT BHANDARE: T see, I had
askeg for-it, but I was not allowed,
probably because of this, .

DR. BAPU KALDATE (Maharash-
tra): You have to associate yourself
with his Special Mention.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Well, T am very
happy that democracy has been res.
tored there and the demand for a
multiparty -system has been recog-
nised. T only feel sorry that all ‘this
could have been done before 200 inno-
ceny citizens of Nepal lost their lives.
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Ultimately, the lesson is that dialogue
and discussiop, are the very heart of
democracy, and not bullets; and Pay-
ments, (Interruptions)

SOME HON. MEMBERS: We sup«

port it ... (Interruptions)... The
whole House supports it... (Interrup-
tions) . ..

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Mr. Kapil
Verma, Special Mention.... (Interrup-
tions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Mr. Vice-Chairman, Sir, |
wil] take half-a-minute. The Vice.
Chancellor of the Kashmir University
and the General Manager of the loca}l
unit of Hindustan Machine Tools were
kidnapped. 'The Government has not
made any statement as to what they
will do about it. It is a very serious
matter. The employees of the Cent.
ral administration have been kidnap-
pegand the-Government iy silent-about
it.  What is happening? I want the
Minister to come forward with a state-
ment about it. (Interruptions)
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W § ? Unterruptions) .

THE VICECHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): The Lea.
der of the House is here, and the hon.
Minister is here. They have heard
what you have said, (Interruptions)

SOME HON, MEMBERS: But there
is no reaction.

THE VICECHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): They will
inform. Mr. Kapil Verma,

[RAJYA SABHA]
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SHRI KAPIL VERMA: We are all
happy about the welcome develop
ments in Nepal where the King has
ultimately bowed down to the over-
whelming demand of people for resto-
ration of a multi-party system and
withdrawal of the ban on political
parties. The word ‘partyless’ in the
Constitution has been droppeq and an
interim Government is to be formed.

Thus, all efforts to prevent the winds
of change sweeping many parts of the
world fromitouching Nepal have been
frustrated. The Nepalese people have
undergone colossal repression. Hund-
reds have been killed and a large num-
ber of people including journalists
have been arrested.

But even now how the situation un-
folds itself is still to be seen, despite
the successes achieved,

Dropping of the word ‘partyless’ in
the Constitution is not enough. It ig to
be seen what type of Constitution the
Drafting Commission frames whether
it is a truly democratic Constitution
that may meet the aspiration and
needs of the people, It is also to be
seen whether the proposed interim
Government will truly mee¢ the as-
pirations ef the people and represent
the people in true sens.

Becauge of the age-old ties between
India and Nepal, we are interested in
the progress anq bprosperity of the
Nepalese people, without interfering
in their internal affairs. We did
help the Nepalese people in over-
throwing the oppressive Rang  re-
gime. The Indian people were griev-
ed at the repression let loose by the
Nepal Government on their own
people in recent years.

MPg belonging to various parties
visited Nepal to take part in the Nepal
Congresg convention recently,

We earnestly hope that the Nepale-
se King will see the writing on the
wall and permit a truly democratic
Constitution to be frameq and a re-
presentative Government to be formed
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which' may satisfy the espirations and
needs of the people.

Let the Government make a state-
ment on how it views situation in
Nepal, how the latest developments
will affect our ties with Nepal, our
security environment and the current
problems under discussion relating to
trade, transit, etc, with Nepal.

I hope the Government will make
a statement before the House adjourns
tomorrow.

Hl-treatment of AIR Hostesses of

Indiap Airlines and AIR India

SHRI SUCOMAL SEN (West
Bengal): I would like to refer
to a maiter connectegq with

some adverse publicity which ie
going on against India and the
Indian Government - in 5 foreign
country, Thig is because of mishand-
ling of certain issues by the Civil
wrong steps taken by them. You
know Sir, that we have raised in this
House again and again the matter re-
garding the discriminatory treatment
meted out to some air hostesses of Air
India and Indian Airlines. Sir, after
many petitions they made certain re-
commendationg for removing those
discriminations. It was done after
100 Members of Parliament sent a
memorandum to the Government de-
manding remova) of discriminations.
The Government of India, through its
Civil Aviation Ministry issued a noti-
fication on 15th of October, 1989,
asking the Civil Aviation Ministry to
take certain steps for removing these
discriminations in respect of retire-
ment age of the air hostesses etc, The
retirement age of the air hostesses
which was formerly 45 years, was
increaseq to 58 yearg through the noti-
fication at par with the other male
crew. Now what has happened? Tt
has beep stipulated in the notiﬂcation
that after 45 years of age there shoul.d
be a test of physical fitness. ‘This
physical fitness test is being interpre-
ted by the Civil Aviation. Ministry,
the Indian Airlines and the Air India
as 5 medical test of the crew. It is not
45 years now. They have started
medica] fitness test after 35 years of
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age. Thig is one aspect.

T}lﬁ'e is another aspect also. 'The
Indiap  Airlineg say that they will
allow the ajr hostesses to fly up to 58
years of age after a medical examina-
tion every year. But the Air India
says that the retirement age will be
58 years but they will be grounded
at the age of 45 years. 'There are
foreign nationals who have been ap-
poinfed ag air hostesses in Air India.
One of the Japanese air hostesses who
is working in the Air India was al-
lowed to fly after 45 years of age. Sir,
in' Japan there is a very stringent Act
against discrimination on the basis of
sex. So, the Japanese and other fo-
reign nationals were allowed to fly
atter 45 years of age. Onme Japanese
air hostesg was allowed to fly for 5
months afier 45 years of age. All of
a sudden she wag grounded on the
ground that the Civil Aviation Minis-
try or the Air India had got a new
directive from ithe Government
of India saying that the air
hostesses should not be allowed
to fly after 45 wears of age. Now
the Japanese air hostesses hac filed
a case in a Tokyo court. The Govern-
ment of India, through the Air India,
have submitted an affidavit in the
Japenese court saying that it ig the
Government of India’s decision not to
allow the air hostesses to fly after the
age of 456 years. I feel that {t is most
derogatory. The newspapers in Japan
have startegq a campaign against the
Government of India saying that there
is discrimination on the basis of sex in
India and even foreign nationals are
not alloweq to fly above the age of 45
years.. Therefore, I feel that the Civil
Aviation Ministry should take care of
it. ‘They shoulg modify or improve
the nofification so that all types of
discriminationg against the air hostes-
seg are totally removed. Thank you.
Incident of Seiting 45 Houses of Hari-
jans om Fire by Higher Caste People

in Aligarh, Uttar Pradesh
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